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Title: Made a statement regarding calling off the strike by Group C and D employees of Government Hospitals
in Delhi.

THE MINISTER OF STATE OF THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALAI): Mr. Chairman, Sir, the House may recall that on 23rd July, I had informed the House that
Group C & D employees of hospitals/dispensaries of the Central Government, Government of NCT of Delhi,
Municipal Corporation of Delhi, New Delhi Municipal Council, Employees State Insurance Corporation, and All
India Institute of Medical Sciences had proceeded on an indefinite strike with effect from 20.7.1998 to press for
the acceptance of their demands. Their major demands included: (1) Three Time Bound Promotions to all the
Health Employees; (i1) Better pay-scales to be given to all Group C & D Employees; (ii1) Night Weightage
Allowance, Risk & Hazard Allowance, Washing Allowance to be paid to them. (1v) Patient Care Allowance
prevailing in various hospitals/institutions be given at par to all Deprived Health Employees and Patient Care
Allowance should be 25 per cent of the basic pay; (v) All anomalities/disparities arising out of recommendations
of 4th and 5th Pay Commissions be removed and uniformity in recruitment rules be brought out; and (vi)
Implementation of the agreement signed on 23.9.1997, between Joint Action Committee of Hospital Karamchari
Union and the Director General of Health Services.

To resolve the situation created by the strike, meetings with the representatives of the Joint Council formed by
the Unions of striking employees, were held on 30th June, 7th July, 14th July and 22nd July, 1998 by the
Director General of Health Services. Negotiations with the employees were conducted by the Health Secretary
on 26th, 27th and 28th July, 1998. I also held meetings with them on 19th July, 26th and 28th of July, 1998.

Simultaneously, the Government on 2.7.1998 set up a Group of Ministers to examine these demands. The Group
of Ministers consists of: (i) Shri Yashwant Sinha, Minister of Finance; (i1) Shri Dalit Ezhilmalai, Minister of
State for Health and Family Welfare; and (iii) Shri Kadambur M.R. Janarthanan, Minister of State in the
Ministry of Personnel, Public Grievances and Pensions and Minister of State in the Ministry of Finance
(Banking, Revenue, and Insurance).

The situation was constantly monitored by the Group of Ministers and all demands of the employees were
examined in detail.

I am now glad to inform the House that the strike has now been called off with effect from today. The
Government has agreed to increase the Hospital Patient Care Allowance from Rs. 75 per month in the case of
Group D employees to Rs. 695 per month and from Rs. 80 per month in the case of Group C employees to Rs.
700 per month. The Patient Care Allowance has been increased from Rs. 70 per month to Rs. 690 per month for
all Group C & D employees of Central Government Health Service Dispensaries. It has also been decided to
extend the Patient Care Allowance to those employees who are involved in Patient Care in National Malaria
Eradication Programme, National Institute of Communicable Diseases, RAK College of Nursing, Lady Reading
Health School and Rural Health Training Centre, Najafgarh. Similarly, the Washing Allowance being paid at the
rate of Rs. 60 per month to uncommon category of Group C & D employees in Central Government
Hospitals/Dispensaries will be extended to the employees of the five institutes referred to above. A broad based
Committee will be set up to look into the Hospital and allied technical groups/categories of employees under
Directorate General of Health Services in order to rationalise the staffing pattern and improve career prospects of
Group C & D employees working there.

I am glad to inform the House once again that the strike has been called off and all employees have resumed
duties.

17.00 hrs.

SHRI N.K. PREMCHANDRAN (QUILON): It seems you have accepted all the demands. (Interruptions)



SHRI BASU DEB ACHARIA (BANKURA): Why did they take so much of time to solve the problems?...
(Interruptions)

SHRI N.K. PREMCHANDRAN : What about the patients who had suffered a lot due to the strike? They should
be compensated. The Government should have avoided this strike. We have seen the pictures of the pitiable
conditions of all the hospitals in the newspapers. It should have been avoided.
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SHRI P.C. CHACKO (IDUKKI): What is the urgency? We can have it tomorrow.
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We do not agree. You may adjourn the House.

SHRI P.C. CHACKO : May I make a point? The hon. Parliamentary Affairs Minister does not have any
business. He somehow wants to drag on the Session.
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SHRI MADAN LAL KHURANA: Six or seven Bills are pending which we have to pass before the 3rd. ...
(Interruptions)

SHRI BASU DEB ACHARIA : We do not agree. Everyday the House is being extended. What is this?
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SHRI P.C. CHACKO :They have no respect even to the Business Advisory Committee. The Government is
taking unilateral decisions. Why should they ask us to sit late? This is not the way to run the House. We are not
against cooperating with the Government for any business to be transacted. But the fact is that we are not
convinced that late sitting is necessary. Every day it i1s happening in the House.

SHRI MADAN LAL KHURANA: You see, my request is, there are two Bills in the list, let one Bill be passed
today. ...(Interruptions)
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SHRI BASU DEB ACHARIA : There are two hon. Members to speak from our side. There are many hon.
Members who want to speak on this Bill.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI VAZHAPADY K. RAMAMURTHY): Sir,
let them cooperate in passing this Bill. The next Bill can be taken up tomorrow.

SHRI P.C. CHACKO : Extension of time requires the consent of the House. He should understand that.

SHRI BASU DEB ACHARIA : If the entire House agrees, we can extend the time of the House.
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SHRI P.C. CHACKO : That is the prerogative of the House. Why does the Minister of Parliamentary Affairs
find fault with us for having discussions under rule 193? This is the right of the hon. Members of this House.
(Interruptions) This is an insult. We will move for taking up other issues also under rule 193. Why should they
object? The Minister of Parliamentary Affairs should understand our rights.

SHRI N.K. PREMCHANDRAN (QUILON): It depends on the decision of the hon. Speaker and not theirs.
SHRI P.C. CHACKO : Why is the hon. Minister complaining that we are raising discussions under rule 193.

SHRI N.K. PREMCHANDRAN : This 1s the first time that even the recommendations of the BAC are not taken
into consideration.
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SHRI BASU DEB ACHARIA : All the hon. Members will participate.

SHRI AJAY CHAKRABORTY (BASIRHAT): We are not agreeing to this.
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SHRI BASU DEB ACHARIA : We do not agree for an extension. Every day, the House 1s being extended.



SHRI N.K. PREMCHANDRAN : If the Cabinet is deciding on extending the House unilaterally, why should we
be consulted? We have a lot of things to attend to in our constituencies. The Government is not taking it into
consideration.

SHRI BASU DEB ACHARIA : After the decision of the BAC, the Government decided to extend the House up
to the 5th August. Actually, on Friday, we agreed to extend the House only up to the 30th July.

SHRI P.C. CHACKO : This Government does not have the experience. We understand that. But the fact is that
the BAC's decisions are being flouted and the Cabinet is steamrolling things. When this is happening, they
cannot expect our cooperation. The BAC is taking one decision and they are trying to steamroll things. They
cannot get our cooperation.

SHRI N.K. PREMCHANDRAN :We are in total disagreement with them.

SHRI BASU DEB ACHARIA : We do not agree to this.
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1810 hours
The Lok Sabha then adjourned till Eleven of the Clock on

Wednesday, July 29, 1998/Shravana 7, 1920 (Saka).



